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BEFORE THE NATIONAL GREEN TRIBUNAL 
South Zone Bench At Chennai, T.N. 

 
O.A. No. 102 OF 2022 (SZ) 

 
Between : 
 
1. Human Rights & Consumer Protection Cell Trust & Another 

………. Applicants 
AND 

1. The State of Telangana & 14 Ors. 
 

………….Respondents. 
Memo Filed By The Applicant 

 
 
It is most humbly submitted that, 

1. Sec. 3(a)(i) of Telangana Building Rules, 2012 – G.O.Ms. No. 168, 

Municipal Administration & Urban Development, Dt. 07-04-2012 

stipulates that – 
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2. The Municipal Administration & Urban Development vide its Memo No. 

13612/M1/2012, Dt. 02-11-2012 had issued clarifications in respected to 

various sections of the Building Rules/G.O.Ms. No. 168 – In its 

clarification in Serial No. 1, they had clarified that – 

Clarification for Sec. 3(a)(i) 
NOC is required from both Irrigation (Not 
below the rank of Executive Engineer) and 

Revenue (Not below the rank of Joint 
Collector) departments. 
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3. The Municipal Administration & Urban Development vide its Letter No. 

20687/M1/2013, Dated 04-11-2013 had made a clarification with respect 

to boundary of the Lake – 

 

  

Clarification for 
Lake Boundary – 

 
In all such cases 
the boundary of 

the tank is taken as 
bund where ever 
existing and FTL 
in other sides of 

the tank. 
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4. The Lake Protection Committee vide its Notification “Notification Of Full 

Tank Level Boundaries And Buffer Zones Of Lakes/Water Bodies In 

Hyderabad Metropolitan Region” No. 1404/HMDA/EE L&P/2013-14/9, 

Dt. 07-06-2014 had in Serial No. 28 notified 1200/36 Patla Cheruvu. 

5. Basing on the HMDA FTL Map, Clarifications issued by the MAUD, 

number of constructions have been identified in the FTL & Buffer zone of 

1200/36 Patla Cheruvu.  The FTL & Buffer Zone plotted on Goggle Earth 

Image are enclosed herewith as evidence of construction of Temple and 

Buildings on the Bund and Buffer Zone of the 1200/36 Patla Cheruvu. 

 

 

Hence, this Memo. 

(Applicant No. 1) 
Authorized Representative of Applicant No. 2 

Place : Hyderabad 
Date : 09-08-2023 
 

 

  

Indraja Thakur
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GOVERNMENT OF ANDHRA PRADESH 
A B S T R A C T  

 
Municipal Administration and Urban Development Department – Andhra 
Pradesh Building Rules, 2012 – Orders – Issued. 

  MUNICIPAL ADMINISTRATION AND URBAN DEVELOPMENT (M) DEPARTMENT 

 

G.O.Ms.No.168                                                  Dated: 07.04.2012 

                 Read the following: 

 
1. G.O.Ms.No.483 M.A & U.D. Department, dated 24-08-1998 
2. G.O.Ms.No.541 M.A & U.D. Department, dated 17-11-2000  
3. G.O.Ms.No.33   M.A & U.D. Department, dated 03-03-2001 
4. G.O.Ms.No.86   M.A & U.D. Department, dated 03-03-2006  
5. G.O.Ms.No.171 M.A & U.D. Department, dated 19-04-2006 
6. G.O.Ms.No.623 M.A & U.D. Department, dated 01-12-2006 
7. G.O.Ms.No.17   M.A & U.D. Department, dated 10-01-2007 
8. G.O.Ms.No.678 M.A & U.D. Department, dated 07-09-2007 
9. G.O.Ms.No.736 M.A & U.D. Department, dated 03-10-2007 
10.G.O.Ms.No.744 M.A & U.D. Department, dated 04-10-2007 
11.G.O.Ms.No.279 M.A & U.D. Department, dated 01-04-2008 
12.G.O.Ms.No.281 M.A & U.D. Department, dated 01-04-2008 
13.G.O.Ms.No.302 M.A & U.D. Department, dated 15-04-2008 
14.G.O.Ms.No.569 M.A & U.D. Department, dated 23-08-2008 
15.G.O.Ms.No.249 M.A & U.D. Department, dated 16-03-2009 
16.G.O.Ms.No.450 M.A & U.D. Department, dated 13-10-2010 
17.G.O.Ms.No.34   M.A & U.D. Department, dated 22-01-2011 
18.G.O.Ms.No.45   M.A & U.D. Department, dated 28-01-2011 
19.G.O.Ms.No.82   M.A & U.D. Department, dated 21-02-2011 

--  o0o   -- 
O R D E R: 
 

1. In the references read above, Government have issued Comprehensive 
Building Rules and  other related rules  which are applicable to Municipal 
Corporations, Municipalities, Nagar Panchayats and areas covered by Urban 
Development Authorities in the State. These Building Rules are regulating the 
building activities in above areas.   

2. Government consider that there is a need to bring comprehensive and 
uniform building stipulations in the State and therefore decided to issue 
Andhra Pradesh Buildings Rules.  

3.    A copy of this Order is available on the Internet and can be accessed at the 
address http://goir.ap.gov.in/. 

4. The following notification shall be published in an Extraordinary issue of 
Andhra Pradesh Gazettee dated:09-04-2012. 

 
(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH) 

 

                          B. SAM BOB 
PRINCIPAL SECRETARY TO GOVERNMENT 

To 
The Commissioner, Printing, Stationery & Stores Purchase Department, Hyderabad  
        for Publication of the Notification in the Gazettee and furnish 1000 copies. 
The Director of Municipal Administration, Hyderabad A.P, Hyderabad,  
The Director of Town & Country Planning, A.P. Hyderabad,  
The Commissioner, Greater Hyderabad Municipal Corporation, Hyderabad,  
The Metropolitan Commissioner,  
       Hyderabad Metropolitan Development Authority, Hyderabad,  
All Vice Chairmen of Urban Development Authorities, 

P.T.O. 
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All Municipal Commissioners in the State through Director of Municipal  
     Administration, Hyderabad A.P, Hyderabad,  
The Chairman & Managing Director, APTRANSCO, AP, Hyderabad,  
The Commissioner & Inspector General of Registration & Stamps, A.P Hyderabad. 
The Managing Director, Hyderabad Metro Water Supply & Sewerage, Hyderabad. 
Copy to: 
The Law (A) Department, (2 copies) 
The Revenue (R&S) Department, 
The Energy Department. 
SF/SC 

//FORWARDED BY ORDER// 
 

 
            SECTION OFFICER  

NOTIFICATION 

In exercise of the powers conferred by Section 585 read with 592 of the 
Greater Hyderabad Municipal Corporation Act, 1955; Proviso under sub 
section (1) read with sub section (2) of Section 14, 32, 46 and 58 of the 
Andhra Pradesh Urban Areas (Development) Act, 1975; Section 56 (1) of 
Hyderabad Metropolitan Development Authority (HMDA) Act, 2008; 
Section 18 of the Andhra Pradesh Municipal Corporations Act, 1994; 
Section 326 of the Andhra Pradesh Municipalities Act, 1965 and Section 
44 (1) of the Andhra Pradesh Town Planning Act,1920 and in 
supersession of all the existing rules on the subject, the Government of 
Andhra Pradesh hereby issue the following rules applicable to all Urban 
Development Authority areas and Urban Local Bodies together with Gram 
Panchayat areas in the State covered in Master Plans / General Town Planning 
Schemes / Outline Development Plans.  

RULES 

1. SHORT TITLE, APPLICABILITY & COMMENCEMENT: 

(a) These Rules may be called ‘The Andhra Pradesh Building Rules - 
2012’. 

(b) They shall apply to the building activities in the areas falling in; 

(i) Hyderabad Metropolitan Development Authority (HMDA),  

(ii) All Urban Development Authorities,  

(iii) All Municipal Corporations, 

(iv) All Municipalities,  

(v) All Nagar Panchayats,  

(vi) Gram Panchayat areas covered in Master Plans/General Town 
Planning Schemes notified under Andhra Pradesh Town Planning 
Act,1920 and 

(vii) Industrial Area Local Authority (IALA) / Special Economic Zone 
(SEZ) notified by Government.  

(c) These  rules shall apply to all building activity. All existing rules, 
regulations, byelaws orders that are in conflict or inconsistent with these 
Rules shall stand modified to the extent of the provisions of these rules. 

(d) They shall come in to force from the date of publication in the Andhra 
Pradesh Gazettee. 

2. DEFINITIONS: In these rules, 
(a)    ‘Competent Authority’ means:  

(i) The Metropolitan Commissioner, Hyderabad Metropolitan 
Development Authority in HMDA area exclusive of Greater 
Hyderabad Municipal Corporation (GHMC) Area,  

(ii) The Commissioner, Greater Hyderabad Municipal Corporation 
(GHMC)   
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(iii) The Vice Chairman of the   respective Urban Development 
Authority. 

(iv) The Director of Town & Country Planning in case of Municipal 
Corporations, Municipalities, Nagara Panchayats not covered in 
Urban Development Authorities and Gram Panchayat areas covered 
in Master Plans / General Town Planning Schemes notified under 
Andhra Pradesh Town Planning Act, 1920. 

(b)  ‘Enforcement Authority’ means:  

(i) The Metropolitan Commissioner, Hyderabad Metropolitan 
Development Authority.  

(ii) The Vice Chairman of the respective Urban Development Authority. 

(iii) The Commissioner of respective Urban Local Body.  

(iv) The Executive Authority of the Gram Panchayat.  

(v) The Executive Authority of the Special Unit created as the case 
may be for the purpose of sanctioning and monitoring building and 
development activity, as applicable. 

(c) ‘Group Development Scheme’ is reckoned as development of 
Residential Buildings in a Campus or Site of 4000sq.m and above in 
area and could be row  houses, semi-detached, detached Houses, 
Apartment  blocks  or  High-Rise buildings or mix  or  combination  of  the  
above.   

(d) ‘Group Housing’ means the development of building having 5 or more 
multiple dwelling units and common services on a given site or plot in a 
single or multiple blocks without customary subdivision of land by way 
of individual plots. 

(e) ‘Height of Building’ means height measured from the abutting road 
and in case of undulated terrain height can be considered as average of 
the corresponding ground level. The parapet wall, staircase head room, 
lift room, water tank are excluded from the height of the building. 

(f) ‘High-Rise Building’ means a building with 18m or more in height. 
However, chimneys, cooling towers, boiler rooms, lift machine rooms, 
cold storage and other non-working areas in case of industrial buildings 
and water tanks and architectural features in respect of other buildings 
are excluded. 

(g) ‘Parking Complex/Parking Lot’ means premises either built or open 
which is utilized purely for parking of vehicles permitted in specific 
areas.  

(h) ‘Sanctioning Authority’ means: 

(i) The Metropolitan Commissioner, Hyderabad Metropolitan 
Development Authority.  

(ii) The Vice Chairman of the respective Urban Development Authority. 

(iii) The Commissioner of respective Urban Local Body.  

(iv) The Executive Authority of the Gram Panchayat.  

(v) The Executive Authority of the Special Unit created as the case 
may be for the purpose of sanctioning and monitoring building and 
development activity, as applicable. 

(i) ‘Transferable Development Right (TDR)’ means an award specifying 
the built up area an owner of a site or plot can sell or dispose or utilize 
elsewhere, in lieu of surrendering land free of cost which is required to 
be set apart or affected for public purpose as per the Master Plan or in 
road widening or covered in recreational use zone, etc. The award is in 
the form of a TDR Certificate issued by the Competent Authority. 

 Terms and expressions which are not defined in these Rules shall 
have the same meaning as in the respective rules / regulations / bye-
laws of the respective local authorities and as defined in the National 
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Building Code as the case may be, unless the context otherwise 
requires. 

 3. RESTRICTION OF BUILDING ACTIVITY IN THE VICINITY OF CERTAIN 
AREAS:  

(a) Water Bodies 

(i) No building / development activity shall be allowed in the bed of 
water bodies like river or nala and in the Full Tank Level (FTL) of 
any lake, pond, cheruvu or kunta / shikam lands. 

      Unless and otherwise stated, the area and the Full Tank Level (FTL) 
of a Lake / Kunta shall be reckoned as measured and as certified by 
the Irrigation Department and Revenue Department.  

(ii) The above water bodies and courses shall be maintained as 
Recreational/Green Buffer Zone and no building activity shall be 
carried out within: 

(1) 100m from the boundary of the River outside the Municipal 
Corporation / Municipality / Nagara Panchayat limits and 50m 
with in the Municipal Corporation / Municipality / Nagara 
Panchayat limits. The boundary of the river shall be as fixed and 
certified by the Irrigation Department and Revenue Department. 

(2) 30m from the FTL boundary of Lakes / Tanks / Kuntas of area 
10Ha and above. 

(3) 9m from the FTL boundary of Lakes / Tanks / Kuntas of area 
less than 10Ha / shikam lands; 

(4) 9m from the defined boundary of Canal, Vagu, Nala, Storm 
Water Drain of width more than 10m. 

(5) 2m from the defined boundary of Canal, Vagu, Nala, Storm 
Water Drain  of width up to  10m. 

(iii) Unless and otherwise specified in the Master Plan / Zonal 
Development Plan. 

(1) In case of (ii) (1) & (2) above, the buffer zone may be utilised 
for road of minimum 12m width, wherever feasible. 

(2) In case of (ii) (2) above, in addition to development of 
recreational / green belt along the foreshores, a ring road or 
promenade of minimum 12m may be developed, wherever 
feasible. 

(3) The above buffer zone to be left may be reckoned as part of tot 
lot or organized open space and not for setback requirements. 

(iv) In case of Protection of Catchment area of Osmansagar and 
Himayatsagar lakes covered under the G.O.Ms.No.111 MA dated 
08.03.1996, the restrictions on building and development activity 
imposed there in shall be applicable in Hyderabad Metropolitan 
Development Authority (HMDA) area. 

(v) In case of areas along the Sea Coast, the Coastal Regulation Zone 
(CRZ) regulations shall be followed. 

(b) Railways 

The distance between the Railway Property Boundary and the edge of 
the building shall be 30m as per Indian Railways Works Manual or as 
per No Objection Certificate (NOC) given by the Railway Authorities.  

(c) Electrical Lines 

(i) In case of sites in the vicinity of High Tension Electricity 
Transmission Lines besides taking other safety precautions, a 
minimum safety distance (both vertical and horizontal) of 3m shall 
be maintained between the building and the High Tension Electricity 
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Indraja Thakur
Memo No. 13612/M1/2012, Dt. 2-11-12 MAUD - Govt. of AP/TS.
NOC is required from both Irrigation (Not below the rank of Executive Engineer) and Revenue (Not below the rank of Jt. Collector) Department.
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Lines and 1.5m shall be maintained between the building and the 
Low Tension Electricity Lines.  

(ii) In case of Electricity Tower lines, the land all along below the tower 
line shall be developed as green belt to an extent of the width of 
tower base and on either side of green belt there shall be a 
minimum of 10m wide roads or as defined in the Master Plan.  

(d) Airport   

(i) Building Restrictions 

(1) For building activity within the Restricted Zone / Air Funnel Zone 
near the airport, necessary clearance from the concerned Airport 
Authority shall be obtained. 

(2) The building heights and other parameters shall be regulated as 
per the stipulations of the Airport Authority of India as notified in 
Gazette of India  Extraordinary (S.O.1589) dated 30-06-2008 and 
as amended from time to time by Ministry of Civil Aviation, 
Government of India. 

(3) Irrespective of their distance from the aerodrome, even beyond 
22km limit from the Aerodrome Reference Point, no radio masts 
or similar installation exceeding 152m in height shall be erected 
except with the prior clearance from Civil Aviation Authorities.  

(4) In respect of any land located within 1000m from the boundary of 
Military Airport no building is allowed except with prior clearance 
from the concerned airport authority with regard to building 
height permissible and safe distance to be maintained between 
the building and boundary of the aerodrome. 

(ii)  Other Structures 

(1) No chimneys or smoke producing factories shall be constructed 
within a radius of 8km from the Airport Reference Point. 

(2) Slaughter House, Butcheries, Meat shops and Solid Waste 
Disposal Sites and other areas for activities like depositing of 
garbage which may encourage collection of high flying birds, like 
eagles and hawks, shall not be permitted within 10 km from the 
Airport Reference Point. 

(3) Within a 5km radius of the Aerodrome Reference Point, every 
structure/installation/building shall be designed so as to meet the 
pigeon/bird proofing requirement of the Civil Aviation Authorities. 
Such requirement may stipulate the prohibition of any cavity, 
niche, or other opening on the exterior of such 
building/installation/structure so as to prevent the nesting and 
habitation of pigeon or other birds. 

(e) Provisions laid under Environmental Impact Assessment 
Notification-2006:   

As per the provisions laid under the EIA Notification S.O.1533, 
Dt.14.9.2006 and it’s amendment dt.01.12.2009 issued by MOE&F, 
GOI and Notifications issued from time to time with reference to 
“Building / Construction Projects/ Area Development Projects and 
Townships” complying with the following threshold limits fall under 
category B and are required to obtain prior Environmental 
Clearance (EC) from State Environmental Impact Assessment 
Authority (SEIAA), Ministry of Environment and Forests, 
Government of India. 
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Microsoft Office User Page 1 of 3 8/9/2023 

/Users/indrajathakur/HRCPC/24 Environment/Patel Cheruvu - Patelguda Kistareddypet/Album 09-08-2023.docx 

 

 

30 Meters 
Buffer zone Line. 

30 Meters 
Buffer zone Line. 

FTL – Full Tank 
Level. 

Bund side FTL – 
Full Tank Level. 

1200/36 : Patla Cheruvu 
Patelguda Village/GP. 

Ameenpur Mandal. 
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Bund side FTL – 
Full Tank Level. 

30 Meters 
Buffer zone 

Line. 

Buffer 
Zone 

Buffer 
Zone 

New Temple On 
The Bund. 

New Building in 
The Buffer zone. 
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Illegal Building 
Completed – 

Pending Case in 
NGT. 

Illegal Temple 
Completed – 

Pending Case in 
NGT. 
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Address For Service : 
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